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Phe motion was adopted on the basi®

wrong information supplied by the

ister. The whole House was misled.

MR. DEPUTY-SPEAKER : Kindly
tell me, is that a point of order.

SHRI MADHU LIMAYE : Yes. I
waat to know whether a question of

ivilege anscs. I want your ruling on

\H

MR. DEPUTY-SPEAKER : This is
different thing altogether.

ot wy foRg @ q ALR HY 74T FA0AT

wy sk oo 73X € fr N Faw

FSaAT 2 { We have been made the
layghing stock of the whole country.

MR. DEPUTY-SPEAKER : You have

raised a potnt.

Mag famg: &g @ gEy
o qed & fr omowy FY XaEE Ay
oreT )

Mr. DEPUTY.SPEAKER : You have
raised a point and you want me to give
a ruling. Thercfore, listen. Do not geu
involved in an altercation with another

MR. Vjapayee has1aised a pomt with
the permission of the Speaker and I think
his main contention is that the Home

Minister has. ..

SHRI MADHU
duped the House.

MR. DEPUTY-SPEAKER :..delayed
in coming forward with a full statement.
In saying that you have brought a few
things. Some of these things have alieady
,been published in many Papers.

SHR] MADHU LIMAYE : No.

MR. DEPUTY-SPEAKER : Yes, I
have read them myself.

GHRI MADHU LIMAYE : They were
rajpsed here.

MR. DEPUTY-SPEAKER : I have
read them in the papers and I also believe
.and trust that the Minister who is
W of this must be reading all these
ngs.

SHRI MADHU LIMAYE : No. Com-
Mletely wrang sssemption.

LIMAYE : Has

oy, Gy 2

DEPUTY-SPEAKER

cover to cover.

SHRI PILOO MODY (Godhra) :
You have nothing else to do.

PROF. MADHU DANDAVATE (Raj-
apur) : Do not expect the sam¢ quality
:n others.

MR. DEPUTY-SPEAKER : I hope
the Home Minister does the same thing.
It s for the Home Mmister to take note of
all these.

With regard to Mr. Limaye he has
1aised a point of order. Therefore, I
had to listen. But I must say that it 1
no point of order, as far a4 1t relates to
the pont raised by Mr. Vajpayee. You
have rased some other issne. You can
come forward with some other motion,
but not on a pomt of order.

SHRI VASANT SATHE (Akola) °
I protest agamst the words used in 1egard
to the entire House. He can refer to
himstlf. I do not mind, but not io
others.

MR. DEPUTY-SPEAKER : What »
the word, I do not know.

SHRI VASANT SATHE : If you have®
not heard, foreget about 1,

——.

13.48 hrs.

RE. DEMANDS O PHARMACGLU-
TICAL WORKERS AND Mf.-
DICAL REPRESENTATIVES

“SHRI DINEN BHATTACHARYY\
(Seramporey : On  7th  October,
1974, a charter of demands was presented
by the All India Chemical and Phu-
maceutical  Employees Federation, 1e-
presenting thousands of Chemical and
Pharmacetical employees, to the Labour
Miupister of the Govermnment of India.
Up till now there has been no response
from the Government of India in this
regard. Having no alternative left,
the All India Chemical and Pharmace-
utical Employees Federation decided to
demonstrate before Parliament today and
soveral thousand employees hawve reached
here and they are ewven cousting arrest
by violating section 144. Tho they
niade their demand on ober,

discyssi .hﬁn held with them.
?':g, you kml#‘s::e at tl?e &'im?umt
arringes immediately to talk with these
employees.
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Repre-entatives

MR. DEPUTY-SPEAKER : We resume
discussions of the Demands.

SHRI VASANT SATHE (Akola) :
What about my notc under rule 377.

SHRI S. M. BANERJEE (Kanpur) :
I was allowed.

MR. DEPUTY SPEAKER : I do notsee
in the Order Paper here that any motion
under rule 377 was allowed. I only see here
that Speaker had endorsed the names of
Mr. Vajpayee and Mr. Bhattacharyya
and that they should b~ given two
minutes each. I am acting
mn accordance with that. I do not sce
the name of Mr. Banerjee, I do not see
the name of Mrs. Deshpande, I do not
see the name of Mr. Sathe.

SHRI S. M. BANERJEE : He waid,

two minutes to Mr. Banerjrc. This was
verbal.
MR. DEPUTY-SPEAKER Under

what, you tell me. If T aillow you, why
should 1 stand in the way of Mr. Sathe ?

SHRI 8. M. BANERJLE : Kindly hear
me,

MR DEPUTY-SPEAKER : This is
not the way of running the House. I
will allow you or Mrs. Deshpande, not
both of you, and you please decide. Tn
alr fairness T must also allow Mr. Sathe.
T cannot allow you both. You decidc.
If you speak, T will not allow Mrs,
D"ﬁ.’l\[‘,ﬂnd‘“.

SHRI S. M. BANERJEE : We are not
speaking on the same sybject.

MR. DEPUTY-SPEAKER : Does not
matter.  J have to i e Some rese
triction T cannot just allow everybedy.
1 will hear you but not hear her' You
Gnnot run the House in this way.
Otherwise I go on to the demands.
M. Danduvate.

SHRI S. M. BANERJEE : I 1ise on a
point of order.

MR. DEPUTY-SPEAKER : What is
the point of order ?

. SHRI 8, M. BANERJEE : 1he question
* you “““M notice underal\h 7
Wat not given,

Repressniatives

MR. DEPUTY-SPEAKER : Was not
admitted.

SHRI S. M. BANERJEE : May not
have been admitied, but this is the first
time that two people have been allowed.
Generally one is allowed. So, if two are
allowed and that particalar convention
har becn broken, why not some more he
allowed ?

MR. DEPUTY-SPEAKER : You have
been very resourceful. But T said this is
what the Speaker has qone, but even
so there has to be some limit. If all of
yov want to get up and say something,
that will mzke a mockery of the whole
thing.

SHRI S. M. BANERJEE : The Spraker
has allywed two. Why don’t you allow
more P

MR. DEPUTY-SPEAKER : I am going
beyond what has been permitted, but I
am Uying fo imposc a restriction. T
will allow one of you and in all fairness
onc from the Congress, Mr. Sathe, If
Mr. Kachwai also wants to get up, T
have to put a limit. T cannot. This 1s
gomng too far. You are taking advantage,
You have .o exeicise some self-restraint
on yourself. Why quarrel over all these
1hing‘< ?

SHRI 5 M. BANERJEE : Kindly
1ead today’s newspapeis. we®

MR. DEPUTY-SPLAKER : This will
not go on record. You have to agree
that you have to impose some self-restraint.

SHRI S. M. BANERJEE : soss—e##

MR. DEPUTY-SPEAKER : All this
will not go on record. They are speaking
without my peérmission. I have to put
a limit somewhere. This is a question
of principle,

SHRI S. M. BANERJEE : ##s

SHRI HUKAM CHAND KACHWAI
(Morena) : *¢*

MR. DEPUTY SPRAKER : All tbis iy
not going on recqrd.
*#*Not recorded.
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SHRI 5. M. BANERJEE : Sir, I rise
on 2 point of order under rule Under
rule 340, 1 have got every rimm make
a subnussion that this subject should not
bt taken up and that apother subject
should be taken up.. .

MR. DEPU1Y SPEAKER : Have you
read rule 340 ? T will read it for you
It says :

“At any time after a motion has
been made, a member may move that
the debate on the motion be adjour-
ned.” The rule 341(1) says :

«¢If the Speaker is of opinion that a mo-
tion for the adjournment of a debate
is an abuse of the rules of th= House, he
may ecither forthwith put the question
thereon or decline to propose the
qumm L1}

In the first place, there is no motion
before the House ....

AN HON. MEMBER : There is a
motion.

MR. DEPUTY-.SPEAKER : Which
motion ?

SHRI MADHU LIMAYE (Banka) :
Cut motions.

MR. DEPU1Y.SPEAKER : We are
not considering  cut motions........
(Interruttions) Order, please. 1 am still
on my leg:. We are discussing the De.
mands for (rants relating to the Ministry
of Dsfence. Even if you are so technical,
I say, there is no orcasion to adjourn
the discussion. This is an abuse of the
rules. This is my ruling.

SHRI 8. M. BANERJEE : Without
hearing me. Under rule 340, I have to
make a2 Jubmission and then youover rule
1it. How canyou over rule it wichout
hearing me ?

MR. DEPUTY SPEAKER : T have
already given my ruling, There is no
reason to ad]ioum the discussion on the
Demands relating to the Minstry of
Defence.

Mr. Banerjee, T can still go back if
you impose self-restraint, I am ready
to accommodate you. But if you want to
ressuris€ me or bully me in this way,

will no' agree to that. am lenient
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to you, why should J not be lenient to
otheis ? 1here has to be the collective
self-restraint.

SHRI 5. M. BANER]JLE : T have been
giving notices for the last 14 days. Why
are the people sp allergic to textile workers ?

MR. DEPUTY SPEAKER : T can
still accommodate you if other Members
agree to have self-restraint. 1 am very
reasonable. Why don't youalso be rea-
sonable ?

SHR] 8. M. BANERJEE : ] only want
the Minister to make a statement....

MR. DEPU1Y SPEAKER : Mr. Kac-
hwai is sitting just in front of you. 1
have to allow him. T have to allow others
also. Where do we end then ?

Now, Mrs. Desphande.

14.00 hrs.
SHRIMA1J ROZA DESHPANDE
(Bombay-Central ) I want to say

sometaing about the recent demonstration
outside Parliament....

MR. DEPU1Y-SPEAKER : That had
been raised by Mr. Bhattacharya.

SHRIMATI ROZA DESHPANDE :
I want to say something more.

As II' was saying, these woike:s have
come from all over India as medic!
representatives as well as workers 1n the
Pharmaceutical industry, including wo-
men. These workers and medical re-
presentatives  are  especially  demanding
that they shoald be covered by the IDPL
Act and that they shouid be recognised
as‘workmen’. Lhisissue has been pending
before the Parliament for, T thing, the
last ten years, Every Labour Minstrr—
whoeyer cumes here. .a.sures the medical
represeplatives that their grievance and
demand is unde: consideration but, vuder
the prewsure of the monopolists in the
industry, the Government is not agreeing
to recognise the medical representatives
as workmen. I think it is high time the
Government takes over the industry 2nd
nationalises it so that they can at least
protect these medical workers as well
as the workers in the industry, as well as
the people’s lives in this tountry. The
Government very well knows about the



9 D, &, 199878 VAISAKNA 1, 1899 (S4K4) B, G, 197578 bse
drag eathet in the cowatry.  the other day I was mying that fhdre

S ihe workirs ave Beided o iTe e o ot oS of
demondiag that this 1o should be¢  that need our consideration and ¥ was
nationtilised in the interests of the workers  dealing with the long-term Defence aspect
as well as of the country. Sit, in the 1972 aggresion by China, it
—_— was cstablished very clearly that sl
lwe are able to plan our mum:

ong: ive, a
14.08 hrs. wm‘:;:t’ Tog 1 mﬂ o
RE. POSSIBLE CLOSURE OF FLOUR  underminc the - objective and parpose

MILLS of our defence
SHRI VASANT SATHE (Akola) : atemgton?)

I would only like to bring to the notice
of the Government and the House the
serious situation of the flowr mulls in
the country. [t is reported that these
fiour mully, which were using about 3 5
tons of wheat a year are now getting only
25% of their requirements and they are,
ierefore, about to close down. They
serve a very useful purpe in giving
the best, clcan atta and other wheat
products to the people It i1s also well
known that about 3% to 4% of wheat
gets destroyed in the ordinary ‘chakk
and they cannot give it in such a clean
manner also. So, bith from the pomt
of view of hygtne of the people and saving,
the flour mulls should be pioperly utihised
mn the mterests of the country., T would
request the Government to make 4 note
of this and see that the flour mills of the
wountry and their capacity are fully
utilised in the national interest

MR DZPUIY-SPEAKER :
Madhu Dandavate

N gyawa werd (qLAT) © IIrSAN
wfieq, & ¥ #aar arvaw  fear &7

MR DEPUTY SPEAKER  You can
take some other opportunity.

st gguess werd . W7 ¥ ww
qeedt #y wtey faard | ArgqE o W
fefag 1

MR. DEPUTY.SPEAKER . M
probicms 1 that of I allow you, I wall
have to allow Mr. Banerjee, he will
msist on it.

Shri

14 o hars.
DEMANDS FOR GRANTS, 1975-76—
Mugray op Dsgzycs—Centd.
PROF MADWU DANDAVATE -
b} : M. Poputy  Speake,, %h"-
-8 L.8.8, (ND,.[75

The 1962 aggresion, in & way, was &
blesing in disguise becayse 1t established,
for the first tume, the mperative neod
for a long-term planinang, and as a regolt
of that, the first Plan that was made was
from 1964 to 1969 and thea came tothe
Plan 1969 to 1974 It was again inter~
cepted by the happenings of 1971

Even after accepting this comcept of
long-term defence plapning, 1t has
the commstent complaint of all
connected with dffence planning that ade-

uate
2mble for defence planmnmng. Plaoming
1 related with development and develop-
ment 15 connected wath rescarch. I
before the House last time as to what was
the percentage of GNP that was made
available for defence research in ths
country and as a result of which our pro-
gress in the field of defence research
has muserably failed.

i

There 15 another t to which I
would hike to draw the attention of the
House, and that 1s, the mmsuse of the
army in the country. For the defence
of the country, xj1s necesiary thatthe bink
between the people and the army must
be retammed The defence of the
18 to bt comducted on two planes :
18 on the plane of the army and the
15 on the plane of the people.
are a npumber of defance sctwitw’u
are to be ‘:‘:dguhn L2
cpation exefore,
thl:nrmr and the people ey
If efforts a;r mdeﬁl:r -
to masase the asmy :
tatioms in the country, for destsoying
workers’ agitations, for des ;
agitations launched by the kimns, in thet
case a feeling of ill-will towards the anm
will in the mirds of the gﬂ

and thit wil' bt extremely harm
the long-term defence plenning and

pective
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